( Accounts) Hyderabad, G,.P.0 on 26.8.89 onwargs and- to draw.

Iy fHE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABZD

O.A.No,281/97 Date of Order: 16,4.97
BLTWEEN &

N.Venkataramaiah ' .. Bpplicant

AND

1, The br, Supdt, of Post Offices,
Secunderabad Division,
Secunderabad, A.P.

2., The Chief Postmaster General,
A,P,Circle, Abids, Daksadan,
Hyderabad-500 001,

3. The Director General, Dept, of Postsg,

Sansad Marg, New Delhi-l, .+« Respondents,
Counsel for the Applicant «s Mr,Krishna Devan |
Counsel for the Respondents .. Mr,V,Rajeswara Rap
CORAM:

HON'BLE SHRI R LRANGARAJAN : MEIDER (ADMI. )
HON'BLE SHRI B.S. JAI PARAMESH.AR : MEMBER (JUDL.)

JUDGEMENT

e M RS dme dem e b e

I Oral order as per Hon'ble Shri R.Rangarajsn, Member (Admn,))

— eam W

Heard Mr,Krishna Devan, learned counsel for the
applicant and Mr,¥.Rajeswara Rao, learned standing counsel

for the respondents,

2. The applicant while working as L;S.G. grade Accountant
was posted as AP,M., (Accounts) Hyderabad, G.P.0., vide
memo MNo,B2/L5G/Dlgs dt, 23;8.89. He joined in that post on
26.8.89.£lThiS CA is filed for a declaration that the
applicant is entitled for fixation of his pay under IR
22(c) in the pay scale of £5,1400-230C¢ on his promotion as APM

LY

the arrears within 2 months from the date of receipt of

the judgement, ‘!}Lf’—ﬁﬂ_ ,
i)L///f .o




! 3. The applicant's counsSel states that the OA is squarely
covered by the judgement of this Tribunal in OA,1434/93
decided on 5.5,95, The applicant approached this Tribunal
on 4.3.97 and hence the arrears has to be regulated from

. ;
one year prior to filing o%this 0a,

4, The relief in this OA and the contention in this OA
are similar to OA,14384/93, Though no reply has been filed

in this OA the respondents submit that the replﬂ filed in

OA,260/97 will hold good. . et
5. It is state?/,by the leammed counsel for the applicant

that the applicant was not getting any special pay for

performing the duties of APM (Accounts),

6. In viewvw of the above the following direction is giveh:—
The pay of the applicant is to be fixeé notionally
under Rule FR 22(c) from the date he has shouldered the
responsibility of APM(Accounts). His pay in‘the promoted
graede is to be fixed on that basis, The applicant is entitled
for arrecars due to the above fixation from one year prior o
the filing of this 0A i.,e, from 4,3,96 (This OA is filed on
4,3,97), Time for compliance is 4 months from the date of

communication of this oxder,

P 7. The OA is ordered accordingly at the admission Stage

! itself. No costs,

( R.RANGARAJAN )
Member (Admn. )

_ fefibe r (Judl )
! . Dated: 16th April, 1997
. LD -

: ( Dictated in Open Court ) lj
rd sé

DQ(’Y
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Copy to:

)

1. The Senior Supdt, of Post OPPices, Sacunddrabad Division,
Secunderabad, A.P.

2. Tha Chisf Past Master General, A'J?p.cncla, Anias,
Daksadan, Hyderabad.,

3. The Director General, Dept, of Posts,
Sansad "arg, Neu Delhx}

4, One copy to Mr.Krishna Daran, hd-vrocate,CAT %yderabade
5. One copy to Mr.\ ,Rajesvara Rao, Addl.CGSC,uAT,HyderabadE

6. One copy to DJR(A), CAT,Hydsrabad.
7. One duplicate copy e
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AND
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M(3)
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